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Heard Sri SR . Mishra, .Ld. 

	

applicant and Sri S.K. 	ha, Ld. standing Counset app-earing for thc 

RIys.!Rcspondents on whui copy of this (JA. has already been served arid 

perused the i atenis vrl rec(yrd. 

2. !'his (.) i' .a1Appicartn ha been f1  by fh.v pphcaiit 

with the following p-nayer- 

jutd to 
respondents to pay the last drawn salary i. 
Rs.4500-7004 by the app.hcant from the date i 
o1mng in open kne of Wattar 1.)ivision, &r 

Coast Railway i.e. 2006." 

3. i)umig the course of heanrig it was brou 1ht to our nohee that 

representation dated 15.02.20 ii. vide Acmexure-A16 to Respondent No.2 is 

penclinqu, fir  orders/decision.. In view of Ihis, Sri Mishra, prays that the 

applicant s grievance shall be redressed it' R pii.dei'it No.2 is directed to 

consider ..d dispose- of the peii.di.ng  represenfahon within a specific time 

frame. 

4. Having regard to the submissions made- and as agreed to by 

thes, withoutgomg into the 'me-nt Of the case, 

- 	 . 	 -. 	............ - 	. 
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ifStfliOlt V11k 	J1J1CXUIk .i Wilil i L 	OJL'U 01 

three months from the de of receipt: ot copy of this or 

With the above ohservaion and di 

disposed of at the adsmssion stage usd1 No costs. 

Send copy 	of this order along with paper books to 

Respondent No.2 kr compliance and free copies oF this order he made over 

0 !h 1d 	'ii!S( L\f t kir r" 


